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HON'BLE MR. S.R. ADIGE, PMEMBER (A),

For the petiticner cee . shri B.5. Charya,
: o counsel .
For the respondents ece ' None,

JUBGMENT _ (ORALY) ~  °

(By Mr, Justice V.S, Malimath, Chairman)

The petitioner was appoihted on ad Hpc basis on
14.8.,1987 as a Homoéﬁpathic physician in C,.G.,H.S,.
, . S
Dispensary, Hari Nagar and continued from timé to.time
with'a'technical break until the last order came to be .
made foriappointment on 20;5.1988.aé_per Annexure P-1,
Appréhending that his services Would be termipated 'on
thg expiry of the term, he approached the Tribunal and
obtained an interim order. On ﬁhe.stfength of the
interim order; he continued for somé'time and until the
interim aorder was modified’by the Tribunal' ¢n 9,9.1588
when Tegularly Seledﬁed_candidates.had. become available, .
and they.héd.§d=beéccommodated. As the petitioner was
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working on ad hoc basis, it would not be possible for us
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to direct continuance of the petitioner on ad hoo
basis when regularly selected candidates have beccme

available. AHence; no relief in this behalf can be granted.

~go far as the ad hoc appointment in future is ccncerned,

it is entirely a matfar of discretion of the reapoﬁdents.
suffice to say that personé like the petitioner Qho

have served the department for some time on ad hoc basis
hauing acquired some experience of working, they may
deserve some consideration. fhey have no right to claim
ad hoec appointment in future. Shri B.5. Charya, learned
counsel for thelpetitioner submittgd‘that'someiemcluments\
due to the petitioner héve.noﬁ been paid to him because

of the pendency of the proceedings. Uue cannot issue ahy
direction as there is né sucﬁ claim. guffice to say
that,if Sny;amount is due fn the petitioner, in accordance
uith'Lau, it has to be paid if withheld 6n the ground of
péndency of the proceedings. | |

gubject to the above, this C.A. is disposed

e

of . NO costs,.
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